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CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAHATI BENCH.
0.A. No. 73-0£ 2005.

. DATE OF DECISION : 28.03 2005

SmtiDipaKaur ~ APPLICANT(S)
MrKKBiswas . . . ADVOCATEFORTHE.
AR APPLICANT(S)

_VERSUS-

UOL&Ors. I RESPONDENT(S)

‘Mr.A X .Chaudhuri, AdLCGSC. .~ ADVOCATEFOR THE
o | RESPONDENT(S)

- THEHON’BLE MR JUSTICE G.SIv ARAJAN, VICE CHAIRMAN.
1. Whether Reporters of local papers rriay be allowed to see the judgment?
2. To be referred to the Reporter ornot ? ‘

3. Whether theu' Lordshlps wm to see the fair copy of the ~mdgn‘xent?

4. Whether the Jl;,dgment isto be cmculated to the other Benches?
' | '

: Judgmenji delivered By Hon’ble Vice-Chairman.



CENTRAL ADMINISTRATIVE TR]’BUNAL GUW AHATI BENCH
Ongma.l Apphcanon No. 73 of 2005

Date of Order: '_I‘his, the 28th day of March, 2005

THE HON’BLE MR. JUSTICE G SIVARAJAN VICE CHAIRMAN
Smtl Dipa Kaur
Wife of Late Indar Singh

Cantonment Colony 7 o . o
Shillong. _ S R Applicant.
By Advocate MrK K Biswas. |
- Versus-
1. Union of India .
‘ Representing per the Ministry of Defence
-~ The Chief Executive Officer, Cantonment Board'
Shillong, Post Box No.83
_Shlliong 793 001
2. The Cantonment Executive Officer
‘Cantonment Board

- Shillong; Post Box No.83 . :
~Shillong ~ 793 001. : _ . ... Respondents.

By Mr.A K Chaudhuri, Addl.C.G S .C.

ORDER (ORAL)
SIVARAJAN, J g.c.1~ g

The apphcant is the WldOW of late Indar Smgh Who is the father of the-
- deceased empioyee Doiblr Smgh-v Dolbir Singh-V, the employee died on
12.9.1999 at the age of 24 years leaving his parents. imtxallyu late Indar Smgh, o
Athe father of late Doibir Singh preferi"ed-elaim for sei:tiitig‘ the financial Seneﬁts
_due to deceased employee According to the apphcant the father of late Dolbir |
‘Smgh has produced ail the requu‘ed documents to eneble the respondents to

- disburse the said claim. However, the respon_dents did not dxsburse the said -



clalm and Indar Singh died in 2001. Thereafter the apphcant in this O. A has
pursued the sald claim. It is seen from the commumcatlon dated 12 11.2003
(Annexure-A) issued by the Cantonment Executive Officer that late Dolbir

Singh-V owed a sum of Rs.16,361/- to the Cantt. Fund and therefore the said

. authority directed the General Secretary, Shillong ‘Cantonment Board

Employees Union, Shilloﬁg to arrange to deposit the said amount to the Cantt.
Fund and.also for submission of succession cert_iﬁcate from the comp,eteﬁt
authqrity fer taking further necessary action in ti}e n;atter. The applicent has
produced a communication dated 8.3.2004 (Annexure-H) purporting to be, in
reply to AﬁneXure-A communication sent by the Union wherem 1t is stated that
Iate Indar Smgh father of the deceased employee had furnished all the requrred

documents and that the apphcant had preferred the claim only a.ﬁ,er the death of

‘ Indar Smgh. It is also stated that the amount dema.nded in Annexure-A and

sought to be recovered is very huge
2.  Thave hemd Mr K. K. Biswas, Ieamed counsel for the applicant and Mr.

-A. K. Chaudhuri, leamed Addl. C.G.5.C. appearing for the respondents. It

" would appear from the con'espendence already mentioned that the only reason

for nori;&iebursement of the financial beneﬁts due in respect of late Dolbir
Singh-V are that a sum of Rs16361/- is due to the Cantt. Fund towards-
occﬁpaii'on of the cottage allotted to the deceased by the applicant after his death
and 'the noe-preduct‘ion ‘of succession certificate issued by the competent
authority. Acéo‘rding'to the leamedvcouese'l for the applicant the commpnicaﬁon
dated 832004 (Annexure-H) is a complete answer to the above. In the
circum‘stances, I am of the view that this oriéinal appiication can be dispoged of
By directing the 2nd respondent to considcr. Annexure-H communication dated

8.4.2004 and pass appropriate orders in the matter as expeditiously as possible at

bt



”L;a“ ’

anj/ faté _With-in a period of six weeks ﬁl"dm 'ﬂ'{e' date of receipt bf ﬂiié order. If any

-succession cert'iﬁcat‘e' is absolutely requir'é‘dvvto enabie the apﬁlicént to esiablish
that she is the sole heir of deceased Dolbir Smgh v andbt;e same has not alrea,dy .
been produc;d by he: .deceased husband Indar Singh shc must be given
opportunity tq do so before d;sposmg of the application.

4. The application is disposed of as above.-

(GSIVARAJAN )
VICE CHAIRMAN

bb
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IN THE COURT OF THE \ADMINGSTRATIVE-TRIBUNAL: :

GUWAHATI BENCH :: GUWAHATI

O'A. I\IO..‘OiO'%QOQ of 2005

smt. Dipa Kaur teeean ‘ Applicant
Y
Union of India & Others cesesee , Respondénts.

LIST OF DATES & SYNOPSIS OF THE CASE.

: ¥
Date 1 Particulatrs/Contents Page
e .
12~9-99 Death of Dalbir Singh-V, son of the
. 13
the Applicant.- Registration . '
'12—9—99 Death Certificate issued by Woodland

Hospital, shillong 15
02-5-2000 Heairship certificate issued by Sub-
| Divisional Magistrate Shilloné 14
20-8=2002 Representation of Applicant to‘the
Respondent for finai settlemeﬁt of
dues of Late Dalbir Singh-v i2
12-11-2003 Letter issued by the Respcndent No: 2

to Asstt: Labour Commissioner(c),

9
Guwahti
24-2-2004 Letter Asstt: Labour Commissioner to
Union Secretary ' 17
8-3-2004 Letter of Union Secretary to Asstt:
Labour Comaiissioner detailing facts. 18

15-3-2005 . Submission of Original Application for 1 to 8

| Release of Finahcial benefits of Late
j Dalbir $ingh~,kept withheld by Respondents

And withholding of his Final settlement
dues- ‘

Date of Filing; l§~03-05.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH ::

GUWAHATTI

0.A. No....??fi.... of 2005

smt. Dipa Kaur,
Wife of Late Indar Singh,
Cantonment Colony, shillong .......-...,Petitioner.
- VS =

Unicn of India & Others ee.cecee..0ees Respondents.

INDEX

{

§
ANNEXURES A CONTENTS /SUBJECT { PAGE
¥ , - {
(
1. = Petition ' : 1 to 8
2, - Verification -8
3. A Cantonment Executive Officer's
. B 9 to 11
letter NO 8SHG/8/D.S V/722 dt12,11.03 #
4, B Representation of Applicant dt.20-8-
2002 to the Respondent. 12
5. c Registration of birth & Death of
Dalbir singh -V died on 12-9-99 13
6. D - ORDER of SDM/Shillong for Heirship
Certificate of Late Dalbir Singh-V 14
7 E Death Certificate of Dalbir Singh-V 15
8. F | Representation of Applicant dated
3-4.03 to the Respondent 16
8. - G, Asstt: Labour Commissioner's letter
‘ dt: 24-02~04 to Union Secretary 17 :
10. . H Union Secretary's letter dt:8.3.04 i8
. . ! '
iil. - Vakalatnama 19
12. - ' Service Copy's Acknowledgemente 20
, (_undertaking ) .
Date :| F -3-05 ' Filed by: .,
Place: Guwabati ' ( K.KBISWAS )
Advocate,



. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH,

AT GUWAHATL

Original Application No... 7‘0 ...QOOS.

( An Application u/s 19 of the Administrative Tribunal Act,1985).

Smti Dipa Kaur,
Wife of Late Indar Singh,
Cantonment Colony,Shillong. ............... Petitioner.
-Vrs- '
1.Union of India, representing per,
The Ministry of Defence, Cantonment Board, ! ‘*Le)"*"k %"M"" offien ,
Shillong,Post Box No.83,Shillong-793001.
2. Cantonment Executive Officer,Cantonment Board, ‘
Shillong,Post Box No. 83,Shillong 793001. ............Respondents.

DETAILS OF APPLICATION:
1. . Particulars against which the Application is made .

Release of financial benefits and security deposits of Late Dalbir Singh-Vthe
deceased son of the Applicant Smti Dipa Kaur,Safaiwala,inéluding the S}roup
Insurance, Leave Salary, Commutation value of Pension and all other m
benefits and release of Pension, kept pending by the Cantonment Executive
Officer,Cantonment Board,Shillong as communicated vide their letter No.SHG/8/DS-
V/722 dated 12.11.03. |

A copy of the above impugned letter is annexed as Annexure-A.

2. Jurisdiction.

The Applicant declare§ that the subject matter of the Application is within the
jurisdiction of this Hon’ble Tribunal.

3. Limitation,
That it is humbly submitted that the Applicant being illiterate and unaware of the law

Contd...p/2...... and Court’s ... ....
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And Court’s procedure and alsothe was all the time being assured by the Respondents
that the case of her deceased son was being considered for payment of all his dues and
securities kept unsettled with the Respondents,the Applicant could not come to this

(q,/ '}[OS“

53

Hon’ble Tribunal earlier. %
The Apphcant submnlsj{hatna i&arate Application has been filed under MLP-

No..7F:). /2005 “praying for cond

the Agpglcant prays that your Lordship may be kind enough to Condon the delay and

this Application for redressal of the Application and for which the Applicant shall

remain ever grateful to your Lordship. ?j

oA

tion delay ,if any, in filing this Application and

4. Facts of the Case.:

4.1. That the Applicant is the citizen of India and belongs to Schedule Caste, and is
therefore, entitled to the rights and privileges granted to the citizens of India
under the Constitution.

42. That the Applicant was aemployee, a Sanitary Jamadar in the Cantonment
Executive Officer, Cantonment Board, Shillong and retired from her services on
superannuation with effect from 30.6.04 Afternoon after completion of her
successful and satisfactory service to the Respondents.

43 That the Applicant begs to state that her son Late Delbir Sing-V was also an
employee, a Sweeper in the same establishment of the Shillong Cantonment Board
under the control of Executive Officer,Shillong and unfortunately expired on
12.9.99,0nly at the age of 24 years and having finally this bereaved woman as his

SUCCESSOr surviving to mourn for the res%er life having los& her young son.

44  That to be succumbed to the irony{fate and the necessities of the material world »
the Applicant prayed to the Respondents for releasing all the financial benefits
and security deposit of Late Dqlbir Sing-V at the earliest. But the Respondents
taking the advantage of the illiteracy and helplessness of this bereaved old
woman had been dély deldying the matter for this reason or that and no positive
step was taken by the Respondents to settle the final settlement of the deceased
employee Late Daqlbir Sing-V the son of the Applicant.

Contd........ p/3...... The Applicant ... ........



4.5 The Applicant begs to submit that jeéaising the helpless condition of the
Applicant the Shillong Cantonment Board Employees Union came forward to
help her in getting the matter settlefin the event of releasing of financial
benefits admissible to Late Dalbir Sing;V and his security deposits deposited at
the time of his appointment in the establishment of the Respondents.

4.6 That even after taking the matter by the Cantonment Employees Union,Shillong

no final decision could be made as yet and the Applicant with her minor

dependenggére I{Iving};?)st uncertain condition and counting the days with much
agony whether to get the legitimate dues of her son Late Dqlbir Sing-V at all
from the’ :.
administrative policy to cause miscarriage of justice to Late Dolbir SinghV and

“*grip of the Respondents in lieu of their wanton attitude and unfair

his family members, herein the Applicant.

- 4.7 That the Applicant begs to state that after taking the matter by the Union the
matter could not be settled across the table with the Respondents and thence
they had to approach the Regional Labour Commissioner (Central),Govt. of
India, Ministry of labour, Guwahati for conciliation and settle the issue ‘in

releasing the legitimate dues of Late Dolbir Sing:V to his iegal SUCCESSOT.

4.8 That it is submitted that after spending a suitable period of time by the
Respondents,the Respondents wrote a letter to the Assistant Labour
Commissioner (Central),Government of India,Ministry of Labour ,Guwahti-3
vide impugned letter as “Annexure-A”. ' '

4.9 That it is submitted that in the aforementioned letter the Respondents admitted
the death of Late Dolbir Singh-V and intimated the Assistant Labour
Commissioner(Central), Government of IndiaMinistry of Labour,Guwahati-3
that the death of Late Dolbir Sing was intimated By his mother Smti Dipa
Kaur,heein the Applicant on 1.11.99 But at the same time with a vague plea that
an amount of Rs.16,361/- was lying outstanding against Late Dalbir Singh-V
“on account of rent for government accommodation unauthorizedly occupied”
by Dipa Kaur, the Applicant)and demanded some papers for final settlement.

et . |

4.10 That it is submitteg‘ the Applicant has already submitted all necessary
papers

Contd...... p/4.......to the Respondents.....
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‘to the respondents vide her letter dated 20.8.02 and requested the Respndents
for early release of all financial benefits admissible to Late Delbir SinghV a
deceased employee in the Respondent’s establishment.

A photo copy of her above representation along with its required enclosures are

submitted herewith as Annexures-B,C,D and E.

4.11 That it is pertinent to mention that the Respondents after receiving the
necessary documents and the Applicant’s representations mentioned in the
foregoing Para-4.10,the Applicant prayed before the Respondents by an another
letter dated 3.4.03 foﬁﬁgggl amount of dues payable to the Late Dolbir Sing -
V so as to enable her to procure the necessary Succession Certificate, as the
Court fees shall have to be produced in the Hon’ble District Judge’s Court,
Shillong in the event of issuance a Succession Certificate to the legal heirs of the '
deceased Dalbir SingiV on the actual amount payable to th deceased
employee, as per Prevailing Rules of the Succession. But it is a matter of
peculiar grief and great regret that the total the totgl amount payable to the
deceased employee Late Dalbir Singh-V was not communicaw the
Applicant till date and as a result of which she could m& produce the Succession
‘éj%ﬁ":,‘f ?s.;flmm:,‘;?ffy ﬂd&*&sﬁ#ﬂfkc& 28 Avrepure ~ F.

412 That incidentally it is mentioned that the final settlement of a deceased
employee for the house rent amount of the other who was also a regular
employee in the same establishment could not be dethcted at all. It was a mere -
vague plea of the Respondents to deprive of the Late Dalbir SinglV from
releasing his final settlement amount to the surviving successor, herein the

Applicant, his mother.

4.13 That the Respondents after receiving the letters of the Applicant and
several personal approaches remain chilly silent and took no assertive action in
finalizing the long standing matter.

414 That on being pursued the matter by the Assi ‘i w%
Commissioner(Central),Government of India, Ministry of Labour, Shitteng.The
Respondenty made the impugned letter and communicated to the Assistant
Labour Commissioner,Guwahati detailing thf: vague pleas for

Contd.......p/5...... non finalizing... ...
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Non finalizing the final settlement dues of Late Dqlbir Sing;V.

A
()
?
<
< x

4.15 That on being received of the impugned letter of the Respondent. the
Assistant Labour Commissioner made a communication to the General
Secretary,Cantonment Board Employees’ Union,Shillong for comments vide his
letter No.8/ID/MIC/2001-G/A dated 24.2.04. |

A copy of the above letter is annexed as Annexure-§.

4.16 That after having receivid the letter from the Assistant Labour
Coxﬁmissionef (Central),Guwahati mentioned above, the Union General
Secretary gave a suitable reply to the Labour Commissioner regarding the claim
of the Applicant and the clarification of the Respondent’s impugned letter vide
his letter dated 8.3.04 and requested the Labour Commissioner to kindly take
necessary steps to settle the issue after making necessary investigation
personally by the Assistant Labour Commissioner (Central),Ministry of 4
Labour,Guwahati to ascertain the fact and get redressfof the bereaved family
Late Dolbir SingfV. __

Sopy oV Ml b cvelmze R 25 furdesie - M

417 That after submission of the said letter by the Union mentioned in the

foregoing Para both the Assistant Labour Commissioner and the Respondents

~ are quite silent on the matter and the Applicant after several personal approaches
to the Respondent No.2 could not get a single word from him in respect of
finalizing this long standing iséue.

418 That the Applicant begs to state that it is pertinent to mention in this
connection that the Applicant’s final settlement dues were also with the
-Re'spondents more particularly the Respondent No.2 and had there been any
good intention for settling the matter with fair play and equltable %stl_ce Jif any
dues of Late Dalbir SingtV payable to the Admlmstratlon, oould have been
recovered from her final settlement dues)as,,the alleged unauthonzed occupation
of the Government accommodation was done by the Applicant and not by the
Late Dalbir SingtV,which is clear and clandestine from the very letter of the
Respondent No.2 as impugned in the “Annekure—A”.

4.19 That as there was no other altemative for the Applicant in this 73z
her age and being a bereaved woman_'@,./lm young son only at the age of 24
years she has been compelled to feel that coming for legal recourse by this

Contd.......p/6...Hon'ble .......
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Hon’ble Tnbunal is e,fﬁcaemus and and hence,she has come to this Hon’ble
Tribunal for correct discernment of the case and justice to the bereaved
§ {
420 That inaction of the Respondents has sustained a heavy financial loss to

this poor and bereaved Applicant. ‘j

Applicant.

¢

421 | That the Respondents have infringed the Constitutional safeguardg DZ)—j"

guaranteed under Articles 14,16(1),21,39(D) and 309 of the Constitution of
India AR voladrf U b RSy 5 Loa 7 (D)
LD o e Poyment 4 G b2, 177

422 That the Applicant craves leave of the Hon’ble Tribunal to file
Additional Written Statement/Re-joinder, if necessary’for the ends of justice.

5. Ground ~, i"?xrellef

5.1 For that the Applicant was denied of getting the legitimate dues of her
deceased son and harassed by the Respondents in this way or that right
from the date of death of Late DoJbir Sing-V,happened on 12.9.99.

5.2.  For that the faimess of Administrative justice was denied.
5.3. For that the Rules and prevailing systém of the Respondent’s own set of
Rules were flouted by the Respondents.

54. For that the inaction and/or wrong action of the Administration has
caused unfair play and miscarriage of justice and thereby infringement
of Fundamental Rights in respect of Articles 14,16,21,39(d) and 309 of
the Constitution of Indiaf_m-e Aten Cmusel,

Details of remedy exhausted..

The Applicant declareé# that failing to get her grievances redressinder the
relevant Service Rules to the best of her capabilities she has come to this
Hon’ble Tribunal for having justice which seemed to her efficacious as per
Article 21 of the Constitution of India. . P

Contd....... p/7....Matters not .....



7 Matters not previously filed or pending with any other Court.

The Applicant most humbly submits that she has not previously filed any
Application, in this Tribunal nor any Writ Petition or Suit regarding the
matter in respect of which this Application has been made before any
Céurt or any other Bench of the Tribunal.

8 Relief sought;

8.1.In the circumstances stated above,the Applicant humbly prays that the

Lordship of this Hon’ble Tribunal may be pleased to pass order and direct the

Respondents to release the financial benefits admissible to Late Dqlbir Sings

V.,Safaiwala,a sweeper under the establishment of the Respondents,

immediately as per prevailing Rules to the Applicant with all consequential
benefits; and :

8.2 Interest at the prevailing market rate for the amount payable to the deceased

AL
employee of the Respondents,namely] Late Dglbir SingAV,to the Applicant,ag is

only surviving heir,for the financial loss occurred to him and his surviving
family membeg due to deliberate and inordinate delay of the Respondents; and

8.3 Release of the Pension and Pensionery benefits of Late Dqlbir Sing?iv to the
Applicant;

8.4 Cost for the litigation expenses ; and

8.5 Any other relief{s) as the Hon’ble Ttibunal may deem fit and proper.

9.Interim Relief:

Pending finalization of this Application your Lordship may be pleased to pass
orders for early release of the Pension and Pensionery benefits of Late Dqlbir Singh-
V to this Applicant,and/or such order as deem fit and proper by this Hon’ble
Tribunal.

10. Particulars of Application fees:
I G L2 24 S

d2~0Y

Indian Postal OrderNo............................. dated! 2> ! amounting to Rs.50/
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(Rupees fifty ) only to be drawn in H.P.O,Guwahati,is enclosed herewith.
11.  Details of Index:

An Index in duplicate containing the details of the documents to be relied upon is

enclosed .

12.  List of Annexures:

“Annexures : AB,C.DEF. &9t -

-VERIFICATION-

LSmti Dipa Kaur,wife of ‘74‘?’&_/ >’*‘@C/W ...,aged about 60 years

8 months, a retired employee in the capacity of Sanitary Jamadar under the
Management of the Executive Officer,Cantonment Board,Shillong,do hereby
solemnly declare that my submission in the foregoing paras are true to my
knowledge,belief and faith and I have not suppressed any material facts before this
Hon’ble Tribunal ,

- And I sign this VERIFICATION on this [}- ..th day of March,2005.

-~
Place : @uw ok’ @J\

Date: M-S ~~00% SIGNATURE OF THE APPLICANT.
! SIGNATURE OF THE APPLICANT.
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o ‘:“22.23'9219 (Civit) AT + Post Box No -83 Shillong
S P ‘ TP Dated the |9_ Nov 2003

‘- ;'2_:‘| ‘The Asstt. thuu: (,ommlsslunor (Central),

Govt, of Indtla, , ', ‘
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' .' "' Ministry of Labour,
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- Reference your letter No. 8/ID/MISC/2001-G/A dated 10.09.2003,

SOUMLA L) 15 R ' 20‘

S R ‘;“' 2.4 {Late Sh, Dnlblr Slngh s, nppointed as a Safaiwala under the services of the Board
g Y

AT

on 13.05.1992 and éxpired on 12,09,1999 while in service. He was a married person and his
“wife namely Smt. Rita expired on 24 09.1998 ag per the intimation furnished by late Sh.
Dalbir Slngh -V during his llfe tlme vide his letter dated 06,03. 19)9 Till date douth

, ‘:

.

‘(\ ST NI L Y
" The dcnth ur lalc bh. Dnlbll Singh ~ V was Intlmated by his mother Smt. Dipa Kaur
1111)9) B . . - AT ‘

‘ o, g
yer !
- ¥ e Lav 1

i Tl omw vide letter No. 611(:/8/1)5 V/863 dated 16.12.1999 intimizted Smt, Dlpa
mothcr of late Sh. Dalbir Singh -~V that a sum of Rs. 8,115.00 only Is lying !n the GPF
', acccunt of late Sh. Dalbir Singh =V whose death wag intimated by her. Since fate Sh, Dalbir
» Singh-V did not nominate anybody to recelved financial benefits In caso of his death, 1t was
* also Intimated to Smt. Dipa mother of late Sh. Dalbir Singh -V that If any body from the
family of decensed Dabir Singh —V is interested to clalm the dues of Iate Sh. Dabir Singh -V
he/ she may submit the claln the dues of late Sh, Dabir Singh-V he/slie may submit the
claim supported by documents like succession certificate, legal heir certificate etr etc.
Y} AL 4
"5, ' On 14, 02.2000 Sh. lndcl blngh Ialhu ol'lale Sh. Dalbir Singh-V intimated that he Is
tho only scrlblng fegal heir of In(e Sh, Singh ‘;Inco wife of Iute Sh. Dalbir Singh -V expired

"’wllhlout mny chlldrcn. " ! ’._.. oy .' o

i

Y R A '
6. This oftice vldc letter No SHG/ 8/I)S V/1036 dated 23.02. 2000 intimated Sh. Inder
_Singh (father of late Sh. Dalbir Singh-V) that the payment of the dues will be made to a

legal representative on proper identity and on submission of legal helrshxp certificate and
succession certificate,

7. On 27.03.2000 Smt. l)lpn wife of Sh, Inder Slngh and mother of fate Sh. Dalbir
Singh -V submitted an affidavit stating that sho Is the legal heir of her doceased son and iq
entitled to obtaln duey and securitles of her son.
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oy w.l_mcnt!oned_;g;_t para 5 above,

. &

-2-
8. _"fm Shinultaneously, Sh. Inder Singh father of late Sh. Dalbir Slugh-V was asked vide:
this ofTice letter dated 07.04.2000 (o submit the death certificate of late Sh. Dalbir Singh-V
.+ and legal hedrship/ successlon certificate in response to his application dated 14.02.2000
ERRI T 21 T AT AU R <
9. . Since, there are cross claitus by the mother and father of the deceased, this office
vide letter No. SHG/8/DALBIR-V/203 dated 02.06.2000 and No.SHG/8/DALBIR-V/204
dated 02.06.200¢ addressed to both father and mother of the deceased Lo obtain succession
ceritficate from the competent court having jurisdiction lor releasing the dues of late
Sh.Dalbir Singh - V Ex- Sufalwala of this Board. ’ '
10.  In this connection it s submilted that the quarter allotted to late Sh. Dalbir Singh-V
+iz1ewas.occupied by Smt Dipa the mother of late Sh, Dalbir Singh-V who was luformed vide
this office letter No. SHG/6/Allot/Qrt/1233 dated 23.03.2000 that since the official quarter
allotted to late Sh. Dalbir Singh-V has been occupied by her w.e.f. 12.9.1999 to 31.3.2001,
she shall have to pay rent to the B'?ﬂ;‘ﬂ-, ‘ N - - ,
. Again, this office vide letter No. SHG/8/D.S-V dated 18.04.2001 intimated Smt. Dipa
1. Lo depousit & sum of Rs, 14,981.00 only being the rent of the sald quarter upto 31,03.2001
 «Within 7 days and to vacate the quarter immediately . On compliance of the above
i direction, the dues of late Sh. Dilbjx"Sillgix = V will be released and paid to Sh. Inder Singh,
', .+, father of late Sh. Dalbir Singh V who has submitted the succession certificate on
4120032001 0 T R L
SO , . oo ey ‘
1L+ " "This office vide Ietter No, SFIG/8/1S-V dated 16.05.2001 Intimated Sh. Inder Dingh
father of lute Sh. Daibir Singh -V that Smt. Dipa mother of Inte Sh. Dalbir Singh-V under
- whose possession the quarter allotted to Iate Sh. Dalbir Singh-V to deposit a sum of Ry,
S 14,981,00 betng the rent of the sald quurter U1 31,03.2001 und 10 vacate the same but in
. valn, e :
- \_.;;'ﬂ"* Cee, L L Co et e et
T vt N S o g £t e,
12,7 Smt. Dipa Kaur tother of Inte(Sh‘. Dalbir Singh-V vide her application dated '
20.08.2002 requested this office to rclpas«:' the financlal benefit of late Sh. Daibir Singh-V.
L { * L . . . ] ' .
. 1+ 13. ' *“This office vide letter No. SHG/8/D.S-V/362 dated 12.9.2002 asked Smt. Dipa to
“+1*, deposit Rs. 16,361.00 only belng the outstanding dues against late Sh. Dalbir Singh-Von .
account of rent for Govt, nccpmmod:x{lop unauthorigedly occupied by her from 12.09.1999
tov 10 16.5.2001 within 30 (Thirty) days fro;u the date of recelpt of this letter, On complisnce of
iy o - the nbovo sald diroction nnd on brhdncllon of succession certificate from the competent
+ court the dues of late Sh. Daiblr Singh-V will be released and pald to you. In thig
* connection It Is submitted that Sh. Inder Singh expired on,
B I N L L [ R T A S
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In view of the facts stated above the General Seere
! Employees Union, Shillong may be aske
»361.00 only {o:the Cantt, fund and al
ompeteitt-authority for taking further
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Yoush l;:j tfully

/

st

Lary, Shillong Cantonment Bonrd
d to make arrangement for depositing Rs,

$0 for submission of successton certificate.from the
hecessary action in the matter,

\¢eltive Officer
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«Mrmm . ESTESERER (o W R A G AT

The Chief Fx@cutive Officér,
The Shillong Cantonment Board,.
Shillong.

Sub-- Praying for Release of Financial Benefit

of Late Dalbir Singh-v
Respected sir.

o I have the honour to draw your kind
attention and sympathetic considexation on the facts
and circumstancas mentioned below e

That 81r, till dat@ I have not received any ‘

financial benefit of Léta Dalbir Singh-V who expired

gome time of 1999.]
That Sir, I:hayé uiﬁeady submitted kelevant

papers including death Certificate of Qate Dalbir-Singh—Vo

‘So Sir,;f thé{eférg most(hUmbly requgsting"?ou
to ﬁake necaééarf'slip to‘releasé all the
»financial benefit of Late Dalbir Singh—V
as oarly as possible and for that act .
_ of Pindness I shall be grateful to you for
 aver, ' | |
Thanking you. .
Datea:3h11lohg;~ o | ‘ . Yours falthfully,
20th Aug/2002, SR L, |
| (Dipa Kaur)
Copy to t= g

General Secretary Cantonment employees
Union, Shillong.




FORM NO., : 13
308 YEAR ;
REGISTRAR OF BIRTH AND DEATH

Rogistration Unit : Shillong Canlonmenr East Khasi [illa ‘
(.
Date of Registration SR 7?9
Date of Death P/ Q¢ ’
. s |
KK/l g~

: j/\q/u, [sz\
NV AV G I
1a’§y>«fﬁ

I AR |
{Eku¢<eaowcpm7%,uu

A 7ad U
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Permanent Reszdentual
Addross o AL eGP EI (‘/r//‘
. : yEALY /M')S
Cause of Death : me—o(~ e [r 5/4 )y /m/ fea /u re.

l‘\name: of the informanat /271 i&//g‘i
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IN THE COURT OF THE SUB~DLVISICNAL MAGISTRATE, e
AT SHILLGCNG. A

i

Shr-i Inder Slngh.u..... R EEEER R Patlitioner.

Rates 02-09=2000.

* QRDERS S

~

\::{

/Qantonment shillong for obtaining Rkzhex hei r-ship Certi.f‘gcate o
for the Debt and Security left behind by his Son (L) Dalbir +SJ.ng

§§ Seen the Petition filed by Shri Inder Singh of Har.ijan Colony,
\!'x?,}.‘);‘:( Lo
‘.n:.'-""*ﬂd

' H\)—\'“
who expired on 12~9-1999 at woodland Hospital, Shillongo

' aAlso seen the death Oert.:.flcate of Late Dalhir singh 1saucd

\

by - woodland Hospital Authorjtytibis Oourt arrived on the concludion
that the Ppetitioner is the legal heir of late Dalhir stngh fozlf: :.'.1
all the Debts and Securities left behind by Late Dalbir SLngho '

GIVEN UNDER the hand and Seal of this Court on this the

.02nd day of May 2000 at shilleng.

l\)“ u ),L
W /;@\ﬁ\"”‘

subnmvision.a&,g% ot@he, .
st Khasi H.lls strict, .
sh.l,llong. ) )

&
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Woodland Hospital |

~ DHANKHETI, SHILLONG - 793 003, MEGHALAYA @ |

B : 225240, 224885 '
I DEATI CERTIFICATE | '

NAMJ

AGE / SEX

DATE OF ADMISSION
DATE OF DEATH
TIME OF EXPIRY

NDITAGNOSTS AND : |

CAUSE O DEATH

MR. DALBIR SINGI.

" 24 YRS / MALLE

08/09/99

12/09/99

10.20 A.M

L. CIRRHOSIS OF LIVER WITI DECOMPENSATION, &
2. SPONTANEOUS BACTERIAL PERITONITIS. =05 . o
3. PULMONARY KOCH'S WITH RIGHT PLEURAL ~ -

FEFFUSTON. - T

/

CARDIO I{Vl",Sl' FRATORY FATLURE. -

e

DR LIS THANGRH




e e £

To
The Centonment Executive Olificer
Cantonnent Board Shillong

Subs- Praying for release of financial benefit of Late
Dalbit Singh=V

Sir

‘Reference your letter No, SHG/8/0S-V/362 dated B
12,9.02 recaived by me on 74,05

With reference to above kindly let me know the
deteils of dues of late Sh, Delbif Singh V 5o as ta e nabke

me to produce the sussession certificate,

Yours faithfully
I
[

( Smt, Dips Kaur )}
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R fife Insurance Corporation of Jadia

Am Bl a3 e, 95, a5, (19, sty 00} ,
w8 e, e w, LU, [am-ueg ooy . g
Divisional Otlice, Joovan Prakash, §,8. Road, Guwahall-761 001

L e e,y
't SR

60 O/PasS/ ,' + 30-8-2000
Tha Ex.ocu"tivc 0fficor, S .' ‘ a
Cantonment Boaxd, ° b . " '
F-B.;NO,. 83 . " ' '

- Shillong - 1 _ .

f
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, ///., ‘ S Re ¢ MoP Na, ‘24301 De&,};h‘ cleim of Lete Sxi Mon
P . Hehadur 4 Lote Dalbir v - ,
i ,»',-': . e “?-Mnnna‘bnn-nunu&‘ohh“n-nmnn&«;‘.uaomm-—-t
o // - Wa find thet you havae submitted the claimiforme in oly
 fosme We are gending hersuith the new cloim form uh ch are-to be
feAubm.ltted to us, duly filled in. - ) f)
7 e : N RV
/5‘" - Please gand ﬁha'original decth cartig'.tcatun{ in both the
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Thanking you,

a s folthfully, :
%S \ !
Enclo 1 2 met of clain foxrm, A { Manager (P8GS) l'=\". ,
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QITTFR/FUMYPhono (PBX) : 543242,544820, §44008,544019, STD:0961,P.0. No.-0, P/ BW/Fax- 547055,
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Csub: Pinaneisl Benefits of.Late Dalbir Singh -V (Lafsiwsle).

Al
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CANTT. EMPLOYES UNION |

‘ Regd., No. 85 >
SHILLONG (MEGHALAYA
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To

ihe asslstant Labour Commissioner (Control), ' J
Government of India, '
 Guwahati,

nef: Jeference Your Letter No.8/1D/MISC/2001-C/A- Dated Nil. a

nespected Sir, -
with due respect I would like to drew your attention
on the facts and circumstances mentioned below:-

That Sir, as per your letter cited alove first of all
I have ceme to know that for the debts and surities both the father
tnd mother of lLate Dalbir Singh V submited thair claims, but in fact
the father of Late Dalbir Singh, Shri Inder Singh deposited necessary
documents hefore the aexecutive 0fflcer, the Shillong Cantonment Board
but the Cantonment authority fail to clear all the financiel benefit
of lLate Dalbtr Singh V durin% the life time of Indar Singh Fathar of
the Late Lalbir Singh V &nd after the death of Indar Singls, omti.
DJeepa Kour the mother of Late Dalbir Singh V has given spplication
ior releasing the financlal benefits as, so there is no contrandictory |
 claim matter as ‘appears in the Written Comments submited by the g ‘
cantonment Doerd, Shillong before Your honour. ' i
l
1

That Oir, it 1s also a mutter of utter surprise, that the
Centonment bosrd demanding a huge smount from &Emti. Deepe Kaur asgainst
the o-cupation of the alloted Guarter of Late Dalbir Singh V but just
nfter the death of Late Dalbir Singh V smti, Drepa Kaurinformed the
cartonment board to take necessary step regarding the slloted Quarter as
it leaying vaccant, but no one take sny types of interest, the anotheer
was reported 1o shri sujit Das, and who locked the house after {ive to |
six month osnd stilly leying vaccant, over and above the condition of the .
said quarter 1is not fit {for human use and Occupation, to Sir, the '
ellegation ls nothing but the Coverup the irregularity doane by the
nuthority of thillong Cantonment Booard,

. That &ir, due to 1llegal acts snd Conseyuences of the uhillor
Cantonment “ourd, the Poor employees suffering a lot,

idr, towards, the conclusion of the matter I am hereby
requesting you to make necessery Investigation by your honour personally
to ascertaln the ti-e fact. . |
i
t
|

1 hove Your kind Co-operstion will helv e a lot.

General Seoromiy e
“Monmcm Boaril Bwployco Unton &, ‘
Bogd NO‘ RN, c\.\[\\
Yours Faithfully. . - )

Thanking you.

RETS ,/‘ !
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